2705 Messages from  KARTIKA 30, 1884 (SAKA)

Rajya Sabha
lowing Notifications under
sub-section (2) of section 3

of the All India Services Act,
1851, making certain further
amendments to Schedule III
to the Indian Administrative
Service (Pay) Rules, 1954: —

fa) G.S.R. No. 878 dated the

18th May, 1962.

(b) G.S.R. No. 702 dated
26th May, 1962.

(¢} G.S.R. No. 755 dated
9th June, 1962.

(d) G.S.R. No. 996 dated
28th July, 1962.

[Piaced in Library. See
LT-437/62.]

the

the

the

No.

(ii) Sir, I beg to lay on the Table
a copy of Notification No, 140,(
1/62-M, published in Manipur
Gazette dated the 29th June,
1962 containing the Manipur
Land Revenue and Land Re-

forms (Allotment of

Land)

Rules, 1962, under section 169
of the Manipur Land Reve-
nues and Land Reforms Act,

1860. [Placed in
See No, LT-570/62.]

(iii)

Library.

Sir, 1 beg to 1ay on the Table

a copy each of the following

Declarations of

Exemption,

under the Proviso to section 6

of the
Foreigners Act 1939:—

Registration

.of

(a) No, 1/16/62-F.1 dated the

23rd June,
larations),

1962 (2 Dec-

(b) No. Gﬁl/GZ-F,l, dated the
28th August, 1962 (10 Dec-

larations).
[Placed in Library. See
LT-571/62.]

—

12.30% hrs.

No.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following messages received from the

2171 (Ai) L.SD.—4.

Public Accounts
Committee

2706

Secretary of Rajya Sabha:—

(i) “In accordance with the pro-

(ii)

(iii)

visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directeq to in-
form the Lok Sabha that the
Rajya Sabha, at its sitting
held on the 20th November,
1662, agreed without any
amendment to the Metal
Tokens (Amendment) Bill,
1962, which wa; passed by
the Lok Sabha at its sitting
held on the 18th November,
1962."

“In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duet of Business in the Rajya
Sabha, 1 am directed to in-
form the Lok Sabha that the
Rajya Sabha at its sitting
held on the 20th November,
1962, agreed without any
amendment tp the Petroleum
Pipelines (Acquisition of
Right of User in Land) Bill,
1962, which wag passed by
the Lok Sabha at its sitting
held on the 19th November,
lm_n .

“In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to in-
form the Lok Sabha that the
Rajya Sabha, at its sitéing
held on the 20th November,
1962, agreed without any
amendment to the Foreigners
Law (Application ang Am-
endment) Bill, 1962, which
was passed by the Lok Sabi
at its sitting held on the 189th
November, 1962"

PUBLIC ACCOUNTS COMMITTEE

Shri Tyagi (Dehra Dun):

SeconD REPORT
Sir, I beg

to pesent the Second Report of the-
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[Shri Tyagi]
Public Accounts Committee on the
Appropriation Accounts (Posts and
Telegraphs), 1960-6] and Audit Report
(P, &T.), 1962.

12.34 hrs.
CUSTOMS BILL—contd.

Mr. Speaker: We shall now take up
further consideration of the following
motion moved by Shri B. R. Bhagat
on the 20th November, 1962, name-
ly:—

“That the Bill to consolidate and
amend the law relating to
customs, as reported by the
Select Committee, be taken
into consideration.”

Shri Bade may continue his speech.
He has already taken 14 minutes. He
will try and finish his speech within
the next six minutes.

Shri Bade (Khargone): 1 may be
given ten minutes.

Mr. Speaker: 20 minutes is the
maximum,

Shri Bade: Yesterday more than 25
minutes were given to some hon.
Member.

Mr. Speaker: Because there were no
other speakers. He may proceed now,

st a¥ . W WEEg, 9 F
fodrar & at ¥ aaan @ a1 5 v
wfRa WX §eo &1 wTh & F e
i & srtam # fifaa e
At & 1 9T F At ¥ I wEew
fommargeTy F¥ET & WAt e &
ag foar & -—

“Serious delays occur in the com-
pletion of appellate proceedings,
both in the Collector's office and in
the Central Board of Revenue. The
same is the case with the disposal
of revision petitions. As in such

proceedings, which are based on
facts already on the record, the
party cannot possibly contribute to
the delay, the full force of public
criticism  is naturally directed
against the Customs Department,
the Central Board of Revenue and
Government. We understand that
these delays take place mainly be-
cause of the heavy incidence of ap-
peals and revision petitions, and
that Government have already taken
several steps and propose to take
more, to remedy the situation.

W gF ¥ ¥R sy 1T
Wi qafedt & wet @ fed A &
AT 97 FHE) 7 g9 At § fow
frar &

FA 142(1) ¥ 38 oy v & —

“142 (1) (a): the proper officer
may deduct or may require any
other officer of customs to deduct
the amount so payable from any
money owing to such person which
may be under the control of the
proper officer or such other officer
of customs;”

& fom ot 4% g A ww
feedz famr & 1 &% =w 0 woT WA-
S faar &

“147 (3): When any person is ex-
pressly or impliedly authorised by
the owner, importer or exporter of
any goods to be his agent in res-
pect of such goods for all or any
of the purposes of this Act, such
person shall, without prejudice to
the liability of the owner, importer
or exporter, be deemed to be the
owner, importer or exporter of such
goods for such purposes:”

W ¥ AT W e g A
I HR F WA, TR W R
¥ feet ot siRe w7 o9 & fag
Few wifen gra fawimre zgom
AT WX I FEH A TG 6



